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We have heard learned counsel for both sides.

2 I'h1s is the third round of litigation. The applicant who 1s working as
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giving him promotion as Section Supervisor from the select list of the vear
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the respondent, his subordinates to consider the case of the

appucam for promouon and 311 other consequenual service
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Court on 9.5.1990 in 1.A. No.1 ot 1990 in Civil Appeal No 889
of 1988."
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charge sheeted under the CCS (CCA) Rules and after due inquirv he was
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and directed the department to hoid denovo proceedings. As a resuli of

denove proceedings. the applicant was imposed  the punishment of
compulsory retirement on 3.6.1985. On appeal again ihe said punishment
order, the appellate anthority medified the punishment to "reduction to
L.D.C. cadre for 5 years.” . This appeliate order was chalienged before this
Tribunal in OA/103/86 and the same was dismissed on 29,10.1986. The
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6. The applicant therefore contends that hie shouid be considered and given
promotion Fom March, 1982 when he comnlatad 10 vanre af camo o il
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ot the order of the Apex Court

7. The Respondents in their reply have denied all the allegations and
statedthat the applicant was due for promotion on or after 23.3.83 when he

completed 10 vears of service. No D.P.C. meetine was conducted in 1983
The D.P.C. mesiing was conducted in 1984 in which the following
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We therefore, hold that the OA is devoid of any merit and accordingly
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Certified that the file is complete 'in all respects.

Signature of Dealing Hand.

Signature of S.0, (J)




